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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,(Hd Red Building,Allahabad-21160]
Regional Branch, Altahabad

Dated: 22/32/2016
To
Appcltant as per address in table below

Respondens as per address in tabie below

Linal Order No. A/71147/2016-EX[DB} dated 20/12/2016

1 am directed to transmit herewith a centified copy of order passed by the Tvibunal under seetion 35-C(1) of the Central
Facise and Sali Act, 1944,

e
Assit, Registrar

Appiication Appens Name and Address of Appellant

' LCRQSS/IT22008 £R25832007  Commissioner of Central Excise,
7-A. Ashok Marg, Lucknow.

Name and Address of Respondent
! SCOOTER INDIA LTD
Sarohjini Nagar, Lucknow.,,

Copy To

A Bar Assovtation, CESTAT, Allahabad

5 Director Publications, Customs, Excise, TP, Estate, Delhi

& Mis Centax Publications Pet. 1ad., 1512-13, Bhishm Phamah Marg, New Delhi-3

7 Company Law Institate of India Py Lid., No.2 (old no.36), Vaithyaram Street, T, Magar, Chennai-17
8 Tamann Allied Service i, Bad., 59432, New Rohigk Road, New Tielhi-1 10003

G LAWCRUX Advisors Pyl Lad., LAW House, 1-8, Sector-10, Faridabad 121003 (Harvana)

10 TaxindiaOntine.com Pyt Lid., 2nd Floor, Vasant Arcade, Vasant lunj, New Debhi - 10070

11 Mark Professional Services Pyt Ltd,, 108, Everest Biack, Aditva Enclave, Hyderabad — 38

12 The FOFAT society, 52, Naparjuna Hill,Penjagutta Hyderabad.-500082

13 M/ Knowledge Processing Pyt Tt (taxmanagenentindia.com), i FF-19, 1 st Floor,Cross River Mall,CBD Ground, Ngar
Karkardooma Court, Dethi-110032 }

i
.

14 C.DLR. 15 Office Copy uﬁmi-& Fite 4%-—‘

Asstt, Registrar
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
.. COURT No. I
- B/CROSS/172/2008
APPEAL No E/ZSSS/ZOO%EX{DB]

{Arising.out of Order-in- App:,al No,:81-CE/LKQO/2007 dated 04/07/2007
passed by COIRIHISSIOHGI of : Cenml Ixcm & Cusioms (Apped S},
Lucknow)r SRR : L

For applovai and signature:
Hon’ble Mr. Anil Choudhary, ’VIembei {Judicial)

and
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

' 1\? | Whether Press Reporter may be allowed to see | No
.| the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of | Yes
the CESTAT  (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair copy | Seen
of the order?

4, Whether order is to be circulated to the|Yes

Department Authorities?

Commissioner of Central Excise, Lucknow AppeHant

Vs, '

Ngu’s Scooter India Lid, Respondent
4

Appearance:

Shri Pawan Kumar Singh, Supdt {AR) for Appellant

None, {On merits) for Respondent

CORAM:

Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of [Hearing : 20/12/2016
Date of Decision 20/12/2016




2 £/ CROSS/17,
APPEAL No.E

FINAL GRDER NG~ {4 ?/m!e

Per: Anil Choudhary

Heard the learned A.R. for Revenue., Appeal is dismissed
as withdrawn under the litigation policy, without entering into

merits of the case. Cross Objection also stands disposed of.

(Dictated in Court)

AP b et e s,

LTS

~~w-ga4

{ANIL CHounhAw
MEMBER (JUDICIAL

"(ANEL . SHAKKARWM }
MEMBER (TECHNICAL)

akp

Yot wiy / Certifig Trye Capy




T



